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NOTIFICATION 

New Delhi, the 1st January 2015 

F. No. L-MISC/VI/I/2007, .-In exercise of the powers conferred by section 61 of the Petroleum and Natural Gas 
Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes the following 

regulations to amend the Petroleum and Natural Gas Regulatory Board (Determination of Network Tariff for City or Local 
Natural Gas Distribution Networks and Compression Charge for CNG) Regulations, 2008, namely :— 

J. Short title and commencement, 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Determination of Network 
Tariff for City or Local Natural Gas Distribution Networks and Compression Charge for CNG) Amendment 
Regulations, 2014. 

(2) They shali come into force on the date of their publication in the Official Gazette. 

2. For regulation 6 of the Petroleum and Natural Gas Regulatory Board (Determination of Network Tariff for City or Local 
Natural Gas Distribution Networks and Compression Charge for CNG) Regulations, 2008, the following shall be substituted, 
namely; 

“6. Miscellancous. 

if any question arises as to the interpretation of these reguiations, the same shail be decided by the Board.” 

K. RAJESWARA RAO, OSD(R) 

[ADVT. UV4-Fxty/188/14] 

Foot Note: Principal regulations were notified vide GSR 197(E) dated 19-03-2008 and amended vide G.S.R, 801(E) dated 
19-11-2008, G.S.R. 479(E) dated 07-06-2010 and F. No, M(C)/2012 dated 21-03-2012.


